359 Re: Motion

[Shri Jawaharlal Nehru]

that as we are discussing this matter
fully, not his resignation but the whole
matter and the Resolutions before
the House, and the facts are fairly
well-known, it is not really necessary
unless the House so desires for him
to make a statement here. That is

the position.

Some Hon  Members: It is not
necessary. . .
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RE: MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINISTERS

Mr. Speaker: I have to inform the

Mr. Speaker: Order, order. There is
nothing before the House and there-
fore there cannot be any point of or-
der.
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I have to inform the House that I
have received notice of the following
motion of no-confidence in the Coun-
cil of Ministers under Rule 198 from
Sarvashri Ram Sewak Yadav and
Mani Ram Bagri:

‘This House expresses its want
of confidence in the Council of
Ministers.’

NOVEMEBER 9, 1962

of No-confidence in the 360
Council of Ministers

The reason given is:-—

Inactive and unprincipled
foreign and defence policy of the
Government of India.”

May I request those Members who
are in favour of leave being granted
to rise in their places?
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“This House expresses its vote
of no confidence.”
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PAPERS LAID ON THE TABLE
AMENTMENTS TO0 INDIAN TELEGRAFH
RuLEs

The Minister of Tramsport and Com-
munications (Shri Jagjivan Ram): I

NOVEMBER 9, 1962 laid on the Table 364

beg to lay on the Table a copy each
of the following rules under sub-sec-
tion (5) of section 7 of the Indian
Telegraph Act, 1885:—

(i) The Indian Telegraph (Ninth
Amendment) Rules, 1962,
published in Notification No.
S.0. 2708 dated the 1st Sep-
tember, 1962.

(ii) The Indian Telegraph (Tenth
Amendment) Rules, 1962 pub-
lished in Notification No. 8.0.
2851 dated the 15th Septem-
ber, 1962. [Placed in Library,
see No. LT-475/62.]

AMENDMENTS TO DELHI MoTor VEHICLES
Rures

The Minister of Shipping in the Mi-
nistry of Transport and Communica-
tions (Shri Raj Bahadur): 1 beg to
lay on the Table a copy of Notifica-
tion No. F 12!69155-62|Transport pub-
lished in Delhi Gazette dated the 26th
July, 1962 making certain further
amendments to the Delhi Motor Vehi-
cles Rules, 1940, wunder sub-section
{3) of section 133 of the Motor Vehi-
cles Act, 1939. [Placed in Library, see
No. LT-472/62.]

ANNUAL REPORT OF ALL-INDIA INSTITUTE
oF MEpicaL Scrences For 1961-62

ANNUAL ACCOUNTS OF ALL-INDIA INSTI-
TUTE OF MEDICAL SCIENCES FOR 1960-61
AND AuDIT REPORT THERFON

The Minister of Health (Dr. Sushi.a
Nayar): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report of the All-
India Institute of Medical
Sciences, New Delhi, for the
year 1961-62, under section 19
of the All India Institute of
Medical Sciences Act, 1956,

[Placed in Library, see No LT-473/
62.]

(ii) Annual Accounts of the All-
India Institute of Medical
Sciences, New Delhi, for the
year 1960-61 along with the
Audit Report thereon, under



